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ClIHA7'TISG ARH ADHlNTYAM 
(Yo. 14 of 2002 i 

CHHAITISGARH HOTEL TATHA VAS GRlHON ME VILAS VllSTUON PAR 
KAR (SANSHOLIRAN) ADHLViYAfiq, 2002 

An Act furthcr to amend the Chballisgarh Hotel Tatha Vas Grihon IMc Vilas khstuon 
Par Kar Adhiniyam, 1968 (No. 13 of 1988). 

BE it cnacled by rhe Chhattisgarh Legisla~urc in  the Fifiy-third Yeiu of  he Republic o f  
lndia as follows :- 

1- ( 1 )  This ACI may bc called ~ h c  Chhaltisgarh Hotel Tarha Vas Grihon Mc Vilas ' 'lrrrl 

Vas~uon P;tr Kar (Sanshodban) Adhiniyam, 2 0 2  (No. 1 4 of 20n2). (7omu1mrmicnl. 

(3 It  shall comc inlo force from llle d a ~ c  oj'publicarion in il~e Gazclte. 

2. In clause (iJ of sub-scclion (1) of Sccrion 4 tor entries (a) and (b) follow in^ shall be Alnrndmr-rai in Scr- 

subs~itu~ed :- lion 3. 

(3) less rhan rupcs one hundred and fifiy Ni 1 

(b) , is  rupees one hundred and filiy or more but does 5% or  turnovcr 
no1 excecd rupccs five hundred. 

(c) is morc lhan rupees five hundrcd 10% of  ~urnover 

Raipur : 

Dakd : 




